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for the appointment of an Advisory
Mtohﬂpimphmmhﬂonotm
development schemes and for taking

precautionary measures to ensure
safety of peace-loving Nagas; and

(e) if so, the reactions of Govern-
ment thereto?

The Parliamentary Secretary to the
Minister of External Affairs (Bhri J. N.
Hasarika): () and (b). The Select
Committee of the Naga People’s Con-
vention at its Kohima meeting on the
11th December, 1958, passed resolu-
tions——

(1) Appointing a Drafting Commit-
ioe of 25 members to prepare a draft
for the Naga poltical settlement
within the decision of the Naga
Peoples Convention held at Kohima 1n
August 1857. The Committee was
requred to submut the draft within
4 months, ne, 1st May, 1959 to the
$Select Commuttee for its consideration
and thereafter to place before the Naga
Peoples Convention for approval and
submission to the Government

(1) Requesting the Government to
take necessary measures for the
security of life and prosperitv of the
18w abiding citizens

The Select Commuttee also discussed
and approved the setting up of deve-
lopment advisory commuittees m order
%o associate the Naga Peoples Conven-
tion and the people more closely with
the Government's development pro-
grammes This was applauded by the
meeting but was not passed as a reso-
lution.

(¢) Development schemes have all
along been implemented with the
advice of village elders and with the
assistance of the local people. Recently,
specific instructions have also been
issued to the Commissioner to form
tribal councils for advising on deve-
Jopment projects. '

The Administration is taking all
possible measures to ensure safety of
Rw-abiding Nags citizens.

Barter Deal with USA.

Shri Vidys Charan Bhukla:
s, Shrl Ram Krishan:

Dr. Bam Subhag Singh:

Shri Hem Barsa:

Will the Minister of Commeree and
Industry be pleased to state:

(a) whether Government are con-
sidering the question of getting more
U.S. cotton against the export of mics
and other materials under barter deal
with the US.A.; and

(b) 1f so, the decision taken®

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b) A barter proposal for
U.S. cotton agamnst Indian mica is
under consideration

Manufacture of Heavy Machinery

Shri Ram Krishan:
Shri Kamal Singh:
*719.{ Shrimati Renu Chakravartty:
Qazi Matin:
Shrl Hem Barua:

Will the Minmister of Commerce and
Industry be pleased to state:

(a) whether 1t 1s a fact that an
Indo-British consortium has been set
up to manufacture boilers for power
houses, cement and minuing machinery;

(b) if so, where will the plant be
located and what will be its range of
production;

(¢) what are the terms and condi-
tions under which foreign capital 18
participating;

(d) the expected date by which the
project will go into production; and

(e) what 1s the likely saving n
foreign exchange as a result of this
production?

The Minister of Industry (Shri
Manubhal Shah): (a) Presumably the
hon. Members have in view the scheme
of manufacture of cement machinery,
mining machinery, water tube boilers,
ete. by the Associated Cement Com-
panies 1Ltd, in collaboration with
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Messra. Vickers and Babcock & Wilcox
of UK. It this presumption is correct,
it may be stated that a company has
been registered in January, 1959 under
the name and style of A.C.C.-Vickers-
Babcock Ltd., and a licence under the
Industries (Development and Regula-
tion) Act has been granted to the
firm.

(b) This plant will be located at
Durgapur (West Bengal) and the range
of its production and capacities (in
welght of finished machinery), to be
achieved by 1965 are as below:w—

() Water tube boi- 6500 tons per snnum
lers and Pres-  exclusive of bought
sure Vessels. out components.

fs5) Ceraent msking 2230 tons per annum

nery, Ge-  exclusive of impor-
lichinerme 10, ted sccessories.
U
Mining Machi-
nery and other
general  machi-
nery.

(c) The foreign collaborators have
agreed to participate in the capital of
the company to the extent of 49'8 per
cent., the balance of the share capital
being taken up by A.C.C. and their
asgociates. The terms of collaboration
also involve payment of royalties for
technical assistance to be rendered by
the UX. companies.

(d) It is expected that the project
will go into production by 1962

(¢) Considering that production will
commence only in 1982 and the target
capacity will be reached in 1965, it is
not possible at this stage to assess the
exact foreign exchange saving.

Pakistan Aireraft

Shrl Vajpayee:
Shri D. C. Sharma:
*129 Shri N. R. Munisamy:
" )} Shri Raghunath Singh:
Shri A. K. Gopalan:
Shri Kodiyan:

Will the Prime Minister be pleased
to state:

(a) whether on the 17th January,
1959 Pakistani jet planes were seen

fiying over Indian ilerritory mear
::r#dermuofmmdotmdhmm;

(b) it so, whether Government have
taken any steps in this regard?

The Parllamentary Secretary to the
of Extermal Affalrs (Shet

Sadath Al Kban): (a) On the 17th
January Jet planes from Pakistan flew
over the Indian border area near
Jalalabad, Hussainiwala, Khalra and

(b) The Government of Pakistan
have been requested to take effective
measures against such violations.

civsure of Kanpur Cotten Mills. LA,
‘Kanpur

oypy, J Shrl 8. M. Banerjee:
< | Shri Tangamant:

Will the Minister of Labour and
gmbloyment be pleased to state:

(a) whether Xanpur Cotton Mills
1L#d., Kanpur has been completely
closed;

(b) it so, the number of workers
affected by this closure;

(c) whether retrenchment compen-
sstion has been paid to them;

(d) if not, the reasons for the non-
ppyment; and

(e) whether State Government have
peen advised by the Central Govemn-
ment to take over this mill?

The Deputy Minister of Labowr
($hri Abid All): (a) Yes, with effect
grom 16th February, 1659

(b) 3049 permanent and 383 substi-
tytes

(c) No

(d) Unsatistactory financial condi-
tions. The Management also claim
et legally they are not liable to pay.
The matter has, however, been referred
t¢ adjudication by the State Govern-
mweat.

(e) No.





